the responuents to make paymentot palance amountof DCRG .

The huspand of the applicant retired on 30-6-1976, Howe ver,
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GA NO.17/95 in OA No,699/94
1 2-7-96 [
Hon'ble Mr,Justice B.C. Saksena, V.C,.
Hon'ble Mr, S. Uas Qupta, A.M,

we have heagrd learned counsel tor the parties, The
applicant haa tilea OA No,699/94 tor issuing a airection to

e

i

patore his retirement enetits coula b2 finalised he died on

4-2-1989, His wicow, the present applicant riiea the aroresaid
OA seexing a airection to the responeents to make payment ot
the palance amount ot DCRG which had reéen passed py the |
Divisional Office, The saia OA was tianily dispos®d ot on i
18-5-"=1994 ana the responaents were agirecteq to aispose ot

the represenmftion tiled py the applicant to make payni;nt ot |
the palance amount oy a reasoned ana speaxking orger within .
three months trom he aate of service of the 8¥dFy 1In the ',
counter attidavit a copy ot the order passed oy the authority |
dated 26-4.1995 has peen annexed, This order has ceen passed f.:
earlier to the rinai oraer in the QA itseit ana the palance ‘
amount or Rs,1479/- was directea to pe paia. However, thevf |
payment was not mad® put through &m letter qjted 1-5.199511"1.13 |
peen inaicatea that thé'pay order which was issued eariier ;:
had reen misplaced ana paymentwas maa® of the palance amount ?
to the petitoner supsequently, 1

2 Since the airection in the orger passea was oniy to
aecide the representation and the representtion has peen aecided

ana also the palance payment h,s been paid, we are not satistied
that the respordents are guilty of wiltul aisopeaience of the

oraer, it
inrﬁre‘sl’"'&‘v
K Learned counsel tor the applicynt supmitted that /the sala
amount has noWw peen pald, That was not the supject matter of the
order passea in the OA, It cannot pe adjudicated in the contempt

petition., The contempt petition Lacks merit and is accoraingly

dismiss®d, Notices issued sre aischarged.
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